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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,PRINCIPAL BENCH,
NEW DBLHI

C.O.’*C.P.Wp ‘i 87 of - 1988
OdAd NO. 1204 of 1986

Joachim David B : 44 Applicant
- Yersus
Unien of India etcy . o o« Respondents

Present: Shri B.X.Jbseph, ‘Advocate for the Appl:cant.
Shri K.,C.Mittal,Advocate for the Respondents,

ORDER s

The Counsel for the Respondents stgtes_that the orden

‘dated 18412,1987 passed by us in OA Noj1204 of 1986 has since

been complied with and the entire.arrears~of salary on the
basis of date of birth determined by us viz, 26th March 1929
has been paid to the Petitioner. Of course, the pension already

paid to the Petitioner for the said period has since been

deductedy

The Petitioner admits this position but he says that

‘he has not been paid revised pension, He may move the concerned

authorities in this réspect? If he has still any grievamce,

he may knock the door of this Courtd

It caila fer ne further orders and it stands dispesed of

uccotdingly ///// :
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